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of Delhi, he 1s the appropriate authority or
the Government of India is the appropriate
authority.

SHRI R.K. KHADILKAR: I would like
to give, with your permission, one clarification
because the hon. Member, Mr. Mista, has
raised it. As 1 have said, there was a question
of a gencral nature and a supplementary was
put about an establisnment. If I were to give
a wrong information, 1 would have been
admonished.

SHRI BHUPESH GUPTA (West Bengal):
Sir,. . .

MR. CHAIRMAN: No, please. We cannot
go on likethis. Please sit down, Mr. Bhupesh
Gupta.

SHR1 BHUPESH GUPTA: Tam not asking
any question, but are you allowing a system
of clarification on clarification ?

MR. CHATRMAN: No, no.

OBITUARY REFERENCE

MR. CHAIRMAN: Refore we proceed to
the next item of the agenda, 1 have to refer to
the passing away of Shri Prithviraj Kapoor an
ex-member of the Rajya Sabha.

Shri Kapoor born in 1906 was educated at
Lyallpur, Peshawar and Lahote. An outstan-
ding personality of stage and screen he had the
unique distinction of receiving admiration of
the millions of people in India and abroad. He
collected funds through stage perfomances and
“Jholi’for various famine relief and other national
and humanitarian causes. His eminence as an
actor, playwright and producer received national
recognition and he was honoured with Padma
Bhushan in 1969. He was a nominated member
of the Rajya Sabha from 1952-1960. On the
occasions he spoke in this House, be expr-
essed himself with sincerity, understanding
as well as with wit and humour. We deeply
mourn his passing away.

I would request the Membeis to stand and
observe a minute’s silence as a mark of respect
to the memory of the deceased.

[Hon. Members then stood in silence for one
- minute)

Secretary will convey to the members of
the bereaved family our sense of grief and
profound sympathy.

[ RAJYA SABHA ]
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CALLING ATTENTION TO A MATTER .
OF URGENT PUBLIC IMPORTANCE

CONDITIONS
ORISSA

Acute FAMINE
PREVAILING IN

SHR1 BHUPESH GUPTA (West Bengal):
Sir, T beg to call the attention of the Minister
of Agriculture to the acute famine conditions
prevailing in Orissa and the reported starvation
deaths as a result thereof and the assi§tance
given by the Government of India to mitigate
the hardships of the famine affected people.

[MR. DEpPUTY CHAIRMAN in the Chair]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE): Mr. Deputy
Chairman, Sir, .. hon members will
recall that my senior colleague made a state-
ment in the House on May 16, 1972, regard-
ing drought conditions prevailing in some
arcas of Orissa, As he informed the House
on that occasion parts of Orissa were affected
both by floods and cyclone during 1971, and
the after effects of these calamaties continue to
be felt in parts of the State. Since then, the state
Government has intimated a few days back
that a large number of people in the whole of
the State have been affected by drought and
widespread failure of crops.

Besides  continuing the relief measures
necessitated by the floods and cyclone, the
State Government has extended test relief
works and gratuitous relief, to all the drought
affected areas. Over a million children and
adults are receiving mid-day meals and
gratuitous relief,

Central Teams visited the state three times
during 1971-72. On the basis of the recomme-
ndations of these teams, a sum of Rs. 16
crores was released as Central assistance to
the State during 1971-72. This includes a sum
of Rs. 3 crores sanctioned by my ministry for
the purpose of short-term agricultural loansin
the affected areas. During the current year,
my Ministry has released Rs. 3 crores for the
same purpose. These relief measures are to -
continue till the end of June at the present and
would be extended further, if necessary.

As we have told the House before, Central
assistance is provided according to the
prescribed procedure. For the present, the
Government of India has fixed Rs. 3.05 crores
as the ceiling of expenditure for the purpose of
Central assistance for the period April-June
1972 to continue the relief measures due to
flood and cyclone, The State Government has
recently informed us that it has decided to
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request the centre to deuute a Central Team
to assess th: rejuirem:nts of drought reliefl
As soon as the request is received, it will be
considered immediately.

The food situation in the country continues
to be comfortable and all reasonable require-
ments of the State with regard to foodgrains for
public distribution in the scarcity areas have
been and would be fully met. there should not
and cannot, therefore be any famine condi-
tions in the State. :

alleged cases of starvation
to the State
that no

As regards
deaths, these were referred
Government and 1t has reported
starvation deaths have taken place.

Members of the House will kindly appre-
ciate that we are in constant touch with the
State Government and all steps to provide
relief as demanded by the situation be taken
with the cooperation of the state Government.

SHRI BHUPESH GUPTA : Sir, the state-
ment is a highly complacent one. Recently,
Sir, the General Secretary of theC. P. 1.,
Shri Rajeswara Rao, accompanied by the
Secretary of the Orissa Unit of the C.P. I,
Shri Durga Charan Mohanty, visited the
State recently and they submitted a note to
the Prime Minister in which they have given
an account of the prevailing situation in Orissa.
According to what we have found, 20,00,000
people are seriously affected in the districts of
Balassore, Cuttack, Keonjhar and Mayurbhanj.
These are really famine-affected areas; famine
prevails there. This should not be confused
with the other district areas which embrace
nine districts. Altogether a population of 60
lakhs are affected. But 20 lakhs are really in
the midst of famine by any description They
are passing through famine conditions. T do
not know why there is hesitation to declare
these areas, where 20 lakhs are passing thro-
ugh famine conditions, as famine areas and
assume the responsibility under the law to deal
with the situation. It is an evasion of respo-
nsibility on the part of the State Govern-
ment and, if I may say so, also on the part
of the Central Government. Famine does not
disappear just because rhe hon’ble Minister’s
statement has not admitted it; famine remains
there when it is there and it is so.

No Sir, we arc told that no starvation
deaths have takan place. The Minister said
that they had referred to the Government of

Orissa and they have said that no starvation
1-edl Lan talan alhea 1t iQ a customarv pra-
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tcice with the administration that they do
not admit of the starvation deaths. Now, Sir,
when the Prime Minister was there, the
Chandbai Cyclone Relief Committee compo-
sed of congresmen, communist and non-party
people submitted a list of starvation deaths
numbering 98 to the Prime Minister on
March 10 only in one place. So far no inve-
stigation by the Central Government has taken
place into this thing. The Central Govern-
ment should tell us whether it was false
information given or correct information given.
We do not have any light.

Sir, starvation deaths are taking place in
hundreds and yet we are told that nobody will
be allowed to die of starvation in Orissa. In
the memorandum submitted, the cases of
starvation deaths have been mentioned by
name, Can the Government challenge it? If
s0, on what ground are they going to cha-
llenge it? Their mere denial does not hide the
fact of starvation deaths. It will be found
that Mr. Shamsuddin’s wife of Motto village
in the Chandbeli block in the Balassore
district was eating human flesh. Tt was reported
in a number of papers. 1 should like to have
Governments's reaction, May I know why
the Government is not seriously taking the
situation? ;

Now, as far as the Government of Orrisa
is concerned, according to our information,
they are issuing gratuitous relief cards at the
rate of 200-500 maxmmum for each pancha-
yat with a population ranging between 7,000
and 10,000. Thesc cards are naturally very
inadequate. The allotted quantity therc is
only 250 grams for a family of five. This
is very meagre, and even that allotted amount
does not reach the family because pilferage
is taking place. As a result, Sir, in these
areas people here are eating wild KIA leaves.
Will you eat these? Here are some other
things which they are eating. They are
living on roots and water plants. They are eat-
ing wild unedible fruits. Lily flowers seeds
are bamng used for food. They are taking
wild ‘Saru® or wild ‘Kachu’, or wild roots.
Here is Muthi sag which they are taking.
Please have it for your consumption. And as
a result many are perhaps suffering from all
kinds of diseases. Is this thing not known to
the Government? Has it been investigated?

There is no drinking water in the whole
area. Relief is not given as per allotted
quota. It is a shame that people are still

starving and dymg in that area. Some relief
kitchens have been opened by the Red Cross.
There again they are cooking food for 300
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children and 100 adults. But actually this
food is being distributed among 1,200 to

1,300 people. You can understand what they
are actually getting.

Sir, the Orissa Government, 1 regiet to
say is deliberately suppressing the facts about
starvation deaths and the Government of
India is endorsing this suppression by making
this statement in the Flouse. The Orissa Gov-
ernment denies that there is a famine situation
in the five districts that T have mentioned,
affecting 20 lakhs of people, and the Central
Government is accepting the perverted version
of the Orissa Government instead of saying
that there is famine and treating thc area as
a famine-affected area. And the money which
is being sent by the Centre is being spent
by the Orissa Government in many cases in
the non-famine areas where, 1 regret to say,
the Swatantra Party and the Utkal Congress
have influence. Well, this is happening. Have
they found it out ? Have they not heard such
allegations? The moneys are given to Utkal
Congress followers because the Utkal Congress
isled bya man who is a go-getter and who
knows how to handle funds whether 1t is
income-tax evasion or any other thing, My
friend here does not mention his name nowa-
days. He has ceased to be a specialist 1n
Biju Patnaik. But, Sir, T tell you that Utkal
Congress followers are being given funds
which are meant for the hungry and the star-
ving in this area.

The Orissa Government has completely
failed. They have displayed a momumental
failure in this matter. Callousness, lack of
human sympathy, nefficiency and corruption
arc the hall-marks of the Orissa administra-
tion to-day in the context of famune and
tremendous human suffering. Sir, what is the

Centre’s attitude? The Centre has taken a
kind of passive attitude. They have taken the
view of a big landlord. Give some donation

and than forgetabout it. That is not what
is expected of you. This is a national calamity.
it should be treated as a national calamity,
almost on a war-footing, by the Centre enter-
ing into the picture in a  big way not only
with cash but otherwise also, in order to
ensure that the cash is properly utilised
and the relief is properly used. The money
which you are giving s very inadequate and
it is also being misused. But you have no
means of finding out. Therefore, T request
that you should declare these areas as famine
“areas. Sir, before I sit down, I only wish to

mala o faur cormmnntine. £an a1 o i
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of the Government. The Government should
set up a machinery there to administer relief
and see that the funds are properly used and
supervise the entire reliel organisation. It
cannot shirk its responsibility in this matter.
With your permission, Sir, I make the follow-
ing concrete suggestions

(1) The areas where famine conditions
prevail must be declared as famine areas
and responsibility for all persons in the
area for the purpose of continuing normal
Iife should be taken over by the Govern-
ment. The ration should be 500 grams
for an adult and 250 grammes for a
child per day.

(2) Famine relief work should be provided
in sufficient quantity.

(3) Adequate assistance and loans should
be provided to all peasants for the purpose
of raising the next crop and for the purpose
of agricuttural implements and bullocks,
etc.

(4) Sufficient assistance and loans should
be given to all for rebuilding their destro-
yed houses. Thatrhing materials such as
straw and bamboo should be made avila-
ble before the rains come.

(5) Cattle fodder should be provided to
save the remaining cattle from death
and destruction.

(6) A moratorium on realistion of all
Government dues and co-operative loans
should be declared till people are economi-
cally fit to pay them back.

This is about the famine arecas. Re-
garding the distress areas, my suggestions
are :

(1) Gratuitous relief cards should be
issued to the poor and needy families in
every panchayat

(2) Adequate test retief work should be
launched to provide employment to the
distressed people.

(3) Adequate loans should be provided
to all distressed peasants for the purpose
of rawsingnew crops and for the purchase
of agticultural implements and bullocks.

(4) Sufficient loans be  given to rebuild
the destroyed houses; proper sections and
the landless be given assistance in the
from of materials and cash to buwld their
houses.

(5) Cattle fodder should be provideda’
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6) Ricé golas and fair price shops be
opened in all panchayats and supply of
essential commodities ensured.

In both areas the following thing must
be done. That is my final point :

(1) Provision of drinking water in every
affected village should be provided.

(2) Provision of fishing nets to fishermen;
materials to other artisans be given to
carry on their day-to-day avocation.

(3) Remission of all tuition fee to the
students till the next harvest; educational
institution should be helped to stand on
their own legs to impart educa.ion.

(4) Permanent measures against cyclone
and floods expeditiously undertaken so
that the problem is solved.

(5) All parly committees should be con-
stituted in panchayat, block and at the
State level to supervise and help in carry-
ing out relief and rehabilitation measures.
And finally,

(6) A proper cnquity be instituted
against the misuse of funds, bribery and
corruption and stern punishment be meted
out to those responsible for it.

Sir, 1 have made very concrete suggestions
on the basisof a careful study of the whole
situation on the spot by leaders of the Com-
munist Paity and others and Congress men
and others. We are all working together
with a view to relieving the distress and the
suffering and facing the challenge of dead-
dealing famine in those districts. 1do hope
the Central Government will not try to
munimise the gravity of the situation or
satisfy itself with the statement that the inco-
mpetent Orissa Government may be making
to the Central Government, The Central
Government should, therefore, depute some
of its own officers to go there, live there,
and make an on-the-spot study of the situa-
ation and find out what is happening, and
give necessary assistance. The amount of Rs.
24 crores which they-have sanctioned is far
too inadequate. Much more should be given.
Mr. Fakhruddin Ali Ahmed is not here. Mr.
Shinde is here, the Leader of the House is
here. Youmust treat the Orissa problem, the
distress in Orissa, as a national emergency,
as a major national calamity. Let the whole
nation share their sorrow, share their suffer-
ing. Let there be sympathy towards Orissa

from all parts of the country and let the
Centra Government enter the scene in a big

wav with all kinde nf ascistance that isecalled
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for. 1 hope all steps will be taken as I have
suggested without any delay.

SHRI ANNASAHEB SHINDE : As far
as human suffering is concerned, in any part
of the country, I think even the honourable
Member will appreciate, it is the tradition of
the Government of India to see that all
maximum assistance is given to those areas
irrespective of party affilitions of the State
Government. In fact, honourable Members
will recall that in 1966-67 we had one of the
worst droughts of the century in Bihar and
other areas and there were Governments be-
longing to other parties. But the Government
of India did not have any reservations in
helping the concerned State Governments for
drought relief. Therefore, in the case of
Orissa we would like to help the Orissa Go-
vernment to the extent possible with all the
sincerity at our command. Honourable
Members have raised various questions while
making their observations. The Honourable
House will appreciate first of all that drought
relief is a State subject constitutionally. And
thereis a duly constituted Government
in the State Naturally what we can
do nowis to help the State Government.
We cannot take relief measures out of the
hands of the State Government. As far as
drought relief is concerned, it is a well-
established practice according to the reco-
mmendations of the fifth Finance Commission
that as soon as the provisions which are
available in their Budget are over, the State
Government has to proceed... , ...

SHRI BHUPESH GUPTA : No, when
the Prime Minister made a statement in Orissa
that nobody will be allowed to die of starva-
tion, was it a jont statement by the Prime

Minister and Mr. Biswanath Das signed by
both?

SHRI1 ANNASAHEB SHINDE : We stand
by that...

SHRI BHUPESH GUPTA : Then imple-
ment it, | . .

SHR1
point 1
syvstem

The
usual
now by
provide

ANNASAHEB SHINDE

was submitling was the
is very much  simplified
the Government in order to
relief  to any  distressed part of the
country. Immediately Central Teams are
deputed. As I said in the statement, three
Central Teams were sent during the course of
onc year. The last Team went in the month
of March T do not hlame anvbodyv. Perhans
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the situation may have aggravated thereafter.
In the month of March, 1 regret to say that
when the Team went there the State Govern-
ment. ..

SHRI BHUPESH GUPTA : It is an utterly
incompetent Government, , .

SHRI ANNASAHEB SHINDE :‘i
mentioning facts,

am

SHRI LOKANATH MISRA (Orissa) :
It is not for the State Government to indicate
to the Central Team which goes on a fact finding
mission. Did not the Central Team have eyes
to see for themselves? Do not unnecessarily
blame the State Government.

SHRI BHUPESH GUPTA : Our Consti-
tution does not say so.

SHRI LOKANATH MISRA : Then why
did they go there?

SHRI BHUPESH GUPTA : Article 256
speaks of direction from the Centre...

SHRI SUNDER MANI PATEL (Orissa):
We want to hear the Minister and not him.

SHRI ANNASAHEB SHINDE : 1 have
no quarrel. When Central Teams go, natur-
ally they discuss with the State Governments
and arrive at certain decisions. Perhaps the
State Government did not have any assessment.
They may be thinking that the...

SHRI BHUPESH GUPTA : They have not
spent a single pie...

SHRI ANNASAHEB SHINDE : I do not
know the reason. ..

SHRI BHUPESH GUPTA
an...

SHRU ANNASAHEBR SHINDE : Please
allow me to complete my statement.

MR. DEPUTY CHAIRMAN : Yes, you
continue with your answer,

SHRI ANNASAHEB SHINDE : Even
then, the Central Team recommended Rs. 3
crores of aditional assisiance to be released
in favour of Orissa. The ceiling of expendi-
ture which has been prescribed is Rs. 25
crores and this is the total assistance which
was released up till now. We have been try-
ing to get in touch with the State Govern-
ment. Unfortunately yesterday the telephone
line was out of order. We have received a
telegram saying that the State Government
want to makc a request to the Centre that
we should depute a Central Team. We are
awaiting the confirmation of this rcquest for-
mally. As soon as it is reccived. we snall

They are
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|

|

|
not hcsitat% to depute a Central Team as early
as possibler

The honw‘. Member referred to the problem
of starvation deaths. On the previous occa-
sion about|29 cases of death were reffered
to the State Government. AsI have said in
my statement, the stock position of foodgrains
is very comfortable and we have given a
geperal assurance to the QOrissa Government
that whate{/er quantity they want, we are
prepared to supply. On that account there
will be no |difficulty. Of these 29 cases, each
individual |case was referred to the State
Governme#t. We have no independent
machinery )ﬁnd we have to depend upon their
findings. They have conveyed that there is
no truth whatsoever in the allegation. They
have gone into each individual case. Today
my hon, friend referred to certain cases.
We will talIe up with the Orissa Government
and examiﬁne each case. But we will have to
await the findings of that Government, The
hon. Memb‘Er made one statement that an old
woman was found eating human flesh. Natur-
ally I had itofind out from the State Gov-
ernment. They have reported to say that
she is reported to be a mad woman and
about two years ago she was deserted by her
husband. This is the report of the State
Government. My hon. friend mentioned
various relief measures. According to the
recommend; tions of the Central Team. ..

SHRI BHUPESH GUPTA : Sir, this is
the kind ofistatement they get.She is suppo-
sed to be a| mad woman and thereforc she
is eating buman flesh. How many mad
people do we see eating human flesh? This
is a half mad Government to write such silly
things. It is lan insane Government. 1 thought
it was only incompetent. .. (Interruptions)

SHRI ANNASAHEB SHINDE : 1 am not
saying this pn my own. This is the report of
the Orissa ?overnment.

MR. DEPUTY CHAIRMAN : He is
only referring to their report.
|

SHRI QHANDRA SHEKHAR (Uttar
Pradesh) : Tt is the contention of the hon.
Minister that the Orissa Government has
accepted this allegation that an old woman
was found dating human flesh? If that is so,
it is a shocking affair. We have never seen
mad peopleeating human flesh, If the Orissa
Governmentihas accepted this fact, it is enough

to institute an immediate enquiry from the
Centre, because the hon. Minister says that
the Orissa Government has accepted this
and there is|no nnint in dicrvcaime ¢hin eoniinn
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any further. 1t means that the Orissa Gove-
rnment is throughly incompetent to tackle
this problem and the Centre should devise
Some other measures to tackle this problem.
It is the most shocking incident.

SHRI ANNASAHEB SHINDE : The
Orissa Government has not said anything about

the eating of human flesh, They have
said. .,

SHRI BHUPESH GUPTA : Sir, on a
point of order.

SHR1 ANNASAHEB CHINDE : They have
said that the woman who was named in the
Press, etc —Iam only giving the information
that I have... (Interruptionsy.., and 1 am
not..

SHRI BHUPESH GUPTA : Sir, on a
point of order.
SHRI ANNASAHEB SHINDE: .. expres-

sing any opinion.

SHRI BHUPESH GUPTA : Sir, the issue
is not whether the man was mad or not.

SHRI LOKANATH MISRA : Sir, are you
givinglan apportunity to make this a forum to
say something against the Orissa Government ?
The Orissa Government has categorically
said that the mad women was found eating
human flesh. But, what is important is that
she isa mad woman who has been deserted
by her husband two years ago. That 1s all.
Shri Rajeswara Raos the Secretary of the
Communist Party, has started a tirade against
the Orissa Government. It is partisan and
itis all false.

(Interruptions)

DR.Z. A. AHMAD (Uttar Pradesh):
Sir, has it been said positively that she was
not found eating human fiesh ?

MR. DEPUTY CHAIRMAN : The hon.
Minister has read out what the Orissa Govern-
ment has written.

SHRI BHUPESH GUPTA : Sir, this was
the allegation. The General Secretary of the
Communist party has told be Prime Mini-
ster,

(Interruptions).

SHRI LOKANATH MISRA : It is not
USSR yet where the General Secretary tells
the Prime Minister every thing. Here, Sir,

Shri Rajeswara Rao has resorted to an extreme
falsehood and tirade against the Orissa Gov-
ernment. Therefore, it is not worth the paper
on which it is written,

[30 MAY 1972
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S1IRI BHUPESH GUPTA : Sir, it has
been put in  writing : *"The 1most shocking
thing that found was thata hungry woman
was taking human flesh..,”

(Interruptions).

SHR1 LOKANATH MISRA : Mr Deputy
Chairman, Sir, on a point of order. He had
h's qnestion. How do you go about in the
House? What is the procedure? How do you
go about in the House ? Do you allow Mr.
Bhupesh Gupta to cross-examine the Mini-
ster while the others sit quietly?

MR. DEPUTY CHAIRMAN
allow me to say what 1 was telling Mr.
Bhupesh Gupta. Then he will sit down. Yes
Mr. Minister.

SHRI ANNASAHEB SHINDE : Sir, I
was not expressing any opinion as for as the
Government of India s concerned and I was
only reporting a fact reported to us by the
QOrissa Government. Then, Sir, about the
various suggestion of the hon. Member about
relief measures. ..

DR.Z.A. AHMED : Sir, would the hon.

Minister read out the report given by the
Orissa Government ? This is the main trouble.
what has the Government of Orissa said?

SHRI ANNASAHEB SHINDE : I have
already stated that she is a mad woman who
was deserted by her husband about two years
ago. This is the message conveyed to us.

(Interruptions)

MR. DEPUTY CHAIRMAN : You couti-
nue with your answer.

SHRI BHUPESH GUPTA : Sir, when
the Orissa Government is silent on this, it is
an admission then. The issue is not whether
she is mad or has been deserted by her hus-
band. The point is whether she was eating
human flesh.

SHRI CHANDRA SHEKHAR ¢ Sir, 1

rise on apoint of order. I may not
be misunderstood by my friends like
Shri  Lokanath Misra. [ do not know

whether this allegation was made by a man
ora Swantra man ora Congress man.
Such an allegation was mad by certain respo-
nsible people or certain political workers. Tt
was referred to the State Government that an
old woman was found eating human flesh. The
comments of the State Government were

You '
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asked for, II this is the comment, if what
the hon. Minister has just now read out be-
fore the Houseis the comment, than, Sir, is
it proper to mention such a report or whether
such a reportshould be rclied upon by this
House or by the Government of India, be-
cause, Sir, this shows the perfunctory treat-
ment of the State Government? There is such
an allegation.

MR. DEPUTY CHAIRMAN Mr.
Chandra Shekhar, there is no pomt of
order in this,

SHRI CHANDRA SHEKHAR My

point of order is this : How did the Minister
refer to this report ? Is it the reply to the
allegation made that an old woman was eating
human flesh? How s the reply relevant?

MR. DEPUTY CHAIRMAN : It is very
relevant in the sense that the Orissa Govern
ment was asked to, I mean, verify this report

about an old woman cating human
flesh..

SHRI CHANDRA SHEKHAR : Mr. De-
puty Chairman, Sir, thisis exactly my point.
What was the reference made to Orissa? The
reference was whether a particular woman
was found eating flesh or not. If the refefe-

nce was about the identity of the old
woman, I could have understood it. Bul
this reference was made in reference

to certain allegations made. The allegation
was not about the woman being deserted by
her huband. There is no question of desertion.
This is a question of a person eating human
flesh. And what was the reply of the Gove-
rament of Crissa ? How did Minister satisfy
himself about this report and to ceme before
the House to read out this report ? My obje-
ction is to the way the hon. Minister has
taken for granted that the House will accept
this Report of the Orissa Government., 1
have nothing to blame the Minister. But the
question is whether this woman was actually
human eating flesh or not.

SHRI ANNASAHEB SHINDE : After all,
whatever information was with me I conveyed
it tothe House. This is the informtion
which was conveyed by the State Government
to me. We will make full enquiries and
we will find out from the State Govern-

[RAJYA SABHA]
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ments all the dctails. This was a cryptic ma-
ssage received on phone just now. tion,
Members will pleasc appreciate my difficulty in
such a controversial matter. Suppose 1 had
not disclosad this information on the fioor of
the House,: than the State Government would
have charged me that T have not disclosed
the informaiition which was conveyed to me.
Therefore, the hon. Members are justified in
asking for more clarifications. 1 will seek fur-
ther info#mation from the State Govern-
ment. |

|
SHRI BHUPESH GUPTA : You have done
a great service by reading out the statement.
This blesséd Government in Orissa is not
worth the Tlame... i Sl e

| .
MR. DEPUTY CHAIRMAN : Let him
proceed. ..

SHRI LHUPESH GUPTA : It is not

worth the pame. ..

.

SHRI LOKANATH MISRA : Sir...

MR. DEPUTY CHAIRMAN :Tcan-

not allo anybody like this...

SHRI KRISHAN KANT (Hariyana) :

The point raised by Shri Chandra Shekhar
was. .. :

MR. DEPUTY CHAIRMAN : How can
you clarify his point. ..

SHRI KRISHAN KANT :The Minister

has not...

MR. DEPUTY CHAIRMAN : I cannot
allow you like this. ..

SHRI KRISHAN KANT : Sir,Tam on a™
point of ‘rder...

MR. DEPUTY CHAIRMAN : I cannot
allow you o proceed like this; 1am very
SOITY. .. o
SHRI KRISHAN KANT : T am on a point
of order. Mr. Chandra Shekhar raised a
point of order also... .

MR, DEPUTY CHAIRMAN : There is .
no questior| of clarifying a point of order. T.
am sorry. Icannot allow you like this...

L

SHRI KRISHAN KANT : But you did
not give any ruling on his point of order. ..
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MR. DEPUTY CHAIRMAN : There is no
question of ruling. T pointed out to him
thatit is nota point of order. That is the
end of it,

SHRI KRISHAN KANT :No.
Minister has not. . .

The

MR. DEPUTY CHAIRMAN : 1 will not
allow it If you continue like this, then T will
see that it does notgo on record.

SHRI KRISHAN KANT: Sir, . ..

MR. DEPUTY CHAIRMAN: This shall
not be recorded .

SHRI KRISHAN KANT: (Continued to
speak)

SHRI ANNASAHEB SHINDE: Various
suggestions have been made by the hon. Mem-
bers about relief measures. A number of such
relief measures have been enumerated by the
Central team, as gratuitous relief, relief works,
transportation of goods, transport subsidy on
supply of food, house-building grant, 1epairs
to primary schoof buildings, to panchayats,
public  health measures, prevention of
epidemics, pecticides, restoration of flood
control works, embankments, etc. damaged
by floods, repairs to roads, drains,
etc. of  municipalities, taccavi loans
under A. L.Act and L. I, Act, house-building
loan including repairs to school buildings and
panchayat buildings, pump sets and open
wells and cross bunding for irrigation and
short-term loans for agricultuaral inputs. Many
items are there which aie eligible for Central
assistance. These have been enamerated by
the Centratl team. If, on the basis of fresh
reports which  we expect from the State
Government any other steps are required. we
will take all necessary  steps. Even if it is
necessary to send the Central team again, it
will be sent, And if cziling has to be raised,
it will be  raised. If the State Govermment
wants any more assistance, we will look into
it.
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SAF o T AT, T @R KT T AR
Fg § T FEe qEAae g S fF ey
FEl g9 § @ g g AT Ay 9
fzdid @iy &1 a8 9T &1 §ATH AGT &
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SHRI ANNASAHEB SHINDE :As 1
sald wherever human  suffering is there the
Government of India would not like to spare
any efforts to help the State Governments to
provide the necessary relief but constitutionally
providing of relief in case of natural calamities
is a subsect falling entirely within the jurisdi-
ction of the State Government and therefore
the Stete Government will have naturally to
take up all the relief measures required as
demanded by the situation. To-day the conditi-
ons in the country are such that there is no reason
unless there is a failure anywhere. As I said,the
food situation is comfortable. Even the stock
position at the moment with the State Govern-
ment is 1,70,000 tonnes of rice and wheat. We
have so much experience of providing relief,
Therefore, whatever is within our power we
will not spare in our efforts, We are awaiting
a request from the State Government.

SHRI BHUPESH GUPTA: If that Govern-
ment does not make a request, what are we
to do ?

SHRI ANNASAHEB SHINDE: The
procedure is suo motu we cannot send unless
they makea request. We have already rece-
ived a message that they are sending the request.
As soon as it is received, we shall sead the
relief. ' -

SHRI
kind of natural calamity
be human misery and there is human misery
in Orissa. The Orissa Government is trying
its very best to come to the aid of the people
but I am surprised why an attempt has been
made by the trio to take the maximum
political advantage of the situation of this
calamity in Orissa by using this august forum
and by accelerating the nefarious action of
these parties in Orissa in an attempt to topple
the Government of Orissa  whatever may be
the means. Mr. Rajeswara Rao’s statement
along with some others in the State has been
shown as the authoritative document that goes
to show that the Orissa Government has failed.
This has been further corroborated by a
gentleman who cames from Deobund who paid
only one visit to Orissa in connection with a
religious {estival. Thatis all  his Knowledge
about Orissa.

LOKANATH MISRA: In any
there is bound to

A IO KU N' B
S’ S ulm, g5 laS By L.w.,g)‘f

—- B e e
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SHRI LOKANATH MISRA He has
been to Cuttack and he doesnot know

where Orissais. That shows his intelligence
about Orissa.

,S PLI L_;JAA KV r._" J)A

yls pElgw  gae 2 r,l’.n s
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T{5ft TR oMAAT NIHN:ZH Fl 4T HIAH

& § Tadar aEf H A€ § 0 ]

SHRILOKANATH MISRA : There would
be then some disaffection in the Swatantra
Party Mr. Rao’s document was shown as the
authoritative  documeals on the famine
situation in Orissa. Mr. Gupta like any solid
Communist, any bona fide Commuaist...

Dr. Z. A, AHMAD :

Is there liquid
Communist also ? -

SHRI LOKANATH MISRA: There are
liguid Communists also. He might believe
in  what his General Secretary says
because that is the Bible for him because
he believe in the Russian  pattern of things.
I would not bclieve him but  because he
believes in whatever Mr. Rao  says he comes
out with a statement, If Mr, Rao had said
that he was the Governor of Orissa, that
he had conducted atour and this was his
official report, perhaps Mr.  Gupta, with all
his wisdom, would have believed that Mr.
Rao has probkably has takcn over the Governo-
rship of Orissa. Therefore, Ido not believe
him. He is always shortsighted in his attitude
so far as partisan aspect is concerned.
But I would throw it away; not being
even worth the paper on which this is typed
because 1t is fallacious, it is all wrong.1
would show now. At one place
it says that women out of
hunger had been selling them-
selves as  prostitutes and  previous to that
it says that the menfolk have gonc away
to distant unknown places. The previous
sentence is so contradictory to the subseq-
uent sentence. If menfolk have all gonc away
to unknown places to whom are the women
selling themselves as  prostitutes unless Mr,
Rajeswar Rao would have given patronage
to it himself 2 Therefore itis all fallacious
and contradictory. There is another paragraph

172 M,
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which goes to show the most shocking thing.
And the report from the Orissa Government
is not that of the Government alone.’
If the Orissa Governnent had sent it probably
many of our mischievous friends here would
have given it a colour that  since the Orissa
Government has sent 1t it should  be taken
with a pinch of salt. Who has corroborated
the report ? The  Governor of Orissa has
corroborated the report. He himself has been
to all these places. We have not appointed
the Governor of Orissa as the agent of the
Government of Orissa. He has visited cach
of these places and issued statement from thete
thathe had visited the place and he had
found that it is all false and bascless.

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : What
is your statement that there is no famine.,
there ?

SHRI LOKANATH MISRA: There is
famine. There is a diffeience between famine
and starvation death. I am coming to that.
But itis ridiculouss it is partisan to malign
the Goveinment of Orissa as incapale and
hopeless, I would request all my friends here,
irrespective of the party to  which they may
belong, let them first -have a sense of humani-
ty. A touch of humanity must be there; a
feehng for the human misery must be there.

of Orissa had'
but the generous °

Now, Sir, the Governmen t
asked for  Rs. 190 crores
Government of India who  sent three teams,
team after team—the officers of the Govern-
ment of Orissa were engaged all the time in
seeing to the comforts of the Central teams

more than the actual job for  which they
were meant—sanctioned Rs. 23 crores for all
the three  calamities, cyclone, flood and
dronght.

SHR H. N. BAHUGUNA : All used?

SHRILOKANATH MISRA: It was not
all given. Mr. Bahuguna who was the General
Sccretaty of the Congress party still carries the
brief for it even  though he has left it. Lam
happy about 1t.

Now, Sir, out of Rs. 23 crores sanctioned
what has becn given is  Rs. 13 crores and the
balance of Rs. 10 crores has not reached yet

in spite of repcated reminders by the State
Government.
SHRI K. CHANDRASEKHARAN

(Kerala) : There are only shoutings here.

SHRI LOKANATH MISRA : Yes; we
have only shoutings here.I do not understand
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[ Shri Lokanath Musra ]

the mesaning of giving another calling attention
notice within  ten days. Probably there has
been something wrong somewhere ; there was
no use repeating the some  calling attention
motion within ten days. Probably the atlempt
from the other side was to highlight it through
this fotum in order to boost up their attempt
to pull down the Government of Orissa. But
this is not going to pull down the Government
of Orissa. Orissa Governmentis doing its
very best  for the poor  people;  they feel
much move for them then the whiteclothed,
white-capped people here in Delhi. Therefore
the Government of Orissa would like to have

the entire amount which the Government
of India had promised. A sum of
Rs. 10 crores is still outstanding; the

Government of India have not fulfilled their
promise. (Tim. bell rings) Sir, if Mr. Bhupesh
Gupta could be given 25 minutes to carry
on his tirade against the Orissa Government
at least there must be somebody to speak
on behalf of Orissa.

MR. DEPUTY CHAIRMAN: I am asking
yo1 to wind up.

SHRI LOKANATH MISRA: I would ask
the hon. Minister what is he doing to send
the balance of ten crores of rupees to Orissa.
The other day the hon. senior Minister, Mr,
Ahmed said that it was to_be adjusted. I don’t
know what this blessed adjustment means.
Adjustment does not mean that the Orissa
Government would be asked (o spend the
entire sum and then get it from the Govern-
ment of India. That does not show the
generosity of the Government of India. The
Government of India should immediately
rclease these ten crores  of rupees  whatever
is their commitment in addition to this. Now
the situation has worsened much morc.
Therefore, whatever the Government of Orissa
had asked for—they had asked for a long-term
loan of Rs. 140 crores and a short-term loan
of Rs. 50 crores—they should now be given
to the Orissa Government if the ruling party
at the Centre has any sense of sympathy
for the people of Orissa. For the information
of Mr.Bahuguna the Government that is
at fault is not the Orissa  Government; it
is the Government at the Centre because 1t
is not that we have not been able to spend
the cntire amount. We have spent much
more from the meagre resources of Orissa
Government. You are committed to give us
Rs. 23 crores. You have given only Rs. 13
crores and the balance of Rs. 10 crores has

[ RAJYA SABHA ]
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already been spent by Orissa Government
and they are waiting for the remittance from
the Government of India which you are so
much reluctant to remit. This is a categori-
cal, clear step-motherly treatment to the
Government of Orissa because it does not
belong to the Congress Party.

SHRI ANNASAHEB SHINDE : Sir, a
major part of the hon. Member’s observa-
tions, where he was expressing his personal
opinions, T do not want to go into that. Only
two or three points he has raised. Point
number one is that he said that thought the
Central team has prescribed certain ceiling,
the Government of India has not released the
amount. 1 think he is making a totally incor-
rect statement. AsIsaid, in the beginning
the ceiling of Rs. 23 crores was prescribed.
Out of that Rs. 19 crores have becn released
actually. And even with regard to the rest
of the amount there should be no difficulty
at all because there is a certain standardised
practice which the Orissa Government knows
how to follow. There are the items on which
the expenditure is eligible; the State Govern-
ment knows that, and as soon as the State
Govenment submits the accounts under
particular heads and indicates that the
amounts have been spent as prescribed by the
Central team, automatically the State Govern-
ment is eligible to get that amount. So, there
should be no difficulty for the release of the
remaining amount. As far as additional
assistance is concerned, as I said earlior, Rs.
3 crores have been sanctioned from April to
June in the current year, and even if the addi-
tional amount 1s tequired, as soon as the Cen-
tral team recommends it.

SHR1 LOKANATH MISRA : As against
the demand of Rs. 190 crores you have
sanctioned Rs. 3 crores.

SHRI ANNASAHEB SHINDE : The Cen-
tral team goes and makes the assessment, and
ultimately the Statc Government also must
make recommendations and convince the Cen-
fral team as to which are the eligible items.
And for eligible items the recommendations
are made. Just for purposes of propaganda
no figure is to be put. I do not think we
should introduce politics where human suffe-
ring and relief measures arc involved.

Then as far as Central assistance is con-
cerned, it is a very well established pattern.
We give 759 assistance in case of netural
calamities, and 259% is to come from the
resources of the State Government. Out of
that 759 assistance, 50% is outright grant
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from the Centie and 259, is as loan. So, on
that basis we are prepared to help the Orissa
Government on the basis of the tecommenda-
tions of the Central team., and there should
not be any impression that the Central
Government 15 not sincere. As I said, itis
irrespective of party affiliations. I think
Mr. Misra has been very unfair to us. We have
tosee and we see that, whatever party rules
in any part of the coutry, as for as human
suffering and relief are concerned, extraneous
considerations do not come in our way.
Ultimately. they are our people and we have
to see that they are properly helped. but itis
for the State Government to see that the
relief measures are efficiently carried out.

s AR fEmT (3T 93W) ¢ AaT §
Ty @A A1 5 97 Ay g7t qafvad
arE T 2.,

SHRI DAHYABHAI V. PATEL(Gujarat):
Why was that procedure not followed in
Tamil Nadu ? Was it because the D. M. K.
there, the ruling party there, supported you ?

SHRI ANNASAHEB SHINDE : It js the
general impression which the hon. Member
catries and that is why this things are repea-
ted. But the assistance given is according to
an established practice whether it is Tamil
Nadu Government or any other Government.
Even in regard to Congress Governments
we don't discriminate that way.

5t A5 fhaire « & «m a8 o a
Y& o1 I §F FAY FIT T IH GAT &
HIE AEAAT T qaw §) ARG A8 T Adr
H, AMZ qA T a4 F AT I AV A7 4
qiffese ®1 ara F¢r gy, ardr arfent
At &a, g wifwari o e sn
ATy qAET w0 gL ANE Fr AifEe
aredi &1 SMET, Y GiH ST TS WK
favar smut & S8 THY IrdTE AR TR
g A Y Wo@ qq & e fwaAr a6
a2y waat T o feaz agt =t vAd Oy
a1 Fer far gaEmier wwedl w9 el
(&Y SaTeET SATRT AT | 9gAT A 7L srrafy
7% & far Al orE A AITA FT I @ T
qrEt ST T ST AT T S5
qIRRTAET § | gl A ag & & draer
Gadfr F1gd ¥ A9 AT F) GG & AE-HE
qI7 a5 40 | SAHT @@ Ay Hew g
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TAET HYST 7 57 & “The cat is out of
the bag" «f1 qdar qoq T Far =T A1G ade
g wAmy far, of & Ag & AT
Wienar FaE g fao o waane #1 f-
ey 47 &0 mfar 1a9T a1 iy F1A9
21 AT |

AT wigAg fasr wiga @ fw
R CEUIE T O E s BEND G C i
BV g0 # 7§ Snra@T ot any o
ATRAFHA ATH &, S FAT TRl 1(Unterry-
Prions) sTYA § q1 IAFT SATAITC EY TAAFT
21 a0 TR A i Ags wEAays
*t 39 3Tq &1 &7 & 27 &t w9 &
SAAT FYUEA I A Fgi v T AIAHE
%5 818 8. Aiafen g1 1€ § §aF wad-
e & T TA FY TEE E | AT TR
ug AT Agr 4 g A THW ARG AT A TG
wigaT I 741 & far =l Y wadwe
festrea fpar sitg | & awaar g far g0 9w
Frarg xgdAT fasgm Av-faehard a7 @F
BRY | 9 KT AT aE WA § A
IR AW & Tg HT 3@ | S 9T qZ HA-
AT & T wgi #1 wifermamaa wsltadT &
B 4E & A7 a7 #y waqnz w1 feorea fwar
S | Afwd ST qet #1 waAnT T @Y
By oy AT A aed F qwe AT E
yg F UAAT E

fraa, A7 i £ sia? § o T w
¥ Srqar =g 0 g | 9% 1T 2 Ay A
AL G 740 34T AT Y TIITT HAT | SAHE
fear & fa 20 =@ sigdy ®HF 7§12
g eowm® srzdr feedes Ffisa WA
T 80 AT Y T KT TFFZ FTH
ar /8 |

gadram a8 2 far fFa &= @ sy
ag wu  ofer fegmaw faay wardan
fexdes ghazs nfeqr feamyy faar war &
e adt far war 2 oA #A0 A8t Fwar
TaE | -
Frad amag & B qEE T vy
& o wifczzgaad w2z naddz i foed-



111 Calling Attention

[ #r aas faar7)

32, FfET arg FifezzyaT i ag 377
#&d 2 f5iaFr vifezegas v da & =d
g1 43T &Y anferaas anlad g o
g, =i s #gr o 519 75y 7 fagee
AIAAY 7F Foor S0 ATAAT AHAHT T
F feor 1 ¥ 7g qraar wgar gfe #n
GHET Z, T qTATE & AT T Y F2A
e g agt waw & Qw @ &

TAE ATA ATY AGT AT GLAIT 1T &
HEAT & 23 FTT TUAT AT QA 2 13
FUT FOOT | 32 55T & 140 533
Al A1 T AW & g =gy #i 50
FUT ME =F AT # iy afg T oz s
2T E3ARNEA A wdqT wAT | W9
TAFTT A AT Gy ARG F 4F T vE & Qv
9T w7 ggt ®IE I dm o agy
ALY AT T g F foree A oA sy AY
Al Fgw AT A g €A ¥ o4y ww
am w12 |

AR nF i wg A E fe gz W
250 A7 sireT UF ofean ¥ faut sy 2
THH Y SfawTa T A TIAT-TT T
& 195 % AT F dmar wrfz¥ | ug Siw g
Rradne 0 oW d o9t e wigg A
Fer % 73 AV AT T, A1 F Iwqr g
fa 3 =561 3@ 70 T 10 BATT Y
SI1FrEY § 3T agt Zv &%, ot A &% 7
fa% sr7 a1 3%d £© TEF g ) gy 1%
CEIEA T

TE g1 4 W QrEAT Aigar g
FIT HTTHT To0 @ T 51q a8 wgr o 2
g1 N we|l wa T ady § ar fud
I & A FRTeand S 7 W gE g1, A He
T g1 Afwa qie & 9w 33 F ) Ar e
" AT FT o0 FTOFLT I JET
ste gy foo i A0 oFAr wew
IETT T | :

wadl aiw 47 & fF oqdgas dfa-
fedtar & gt on arg g § stw o 74
T HEA 39 F A H Y Fr FTAT ATZ
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2 ARG F0 qUAT W g AT g @
&1 A1 ag g oA g s S giaardr
afgg@ 39 F1 S FT A@AT O
fara sawr oA sfresrg 9z Afvaa 7 § 77
35 HAT 7 AIT SATAT HZIAAT A1 &7
greeft =rfem )

SHRI ANNASAHEB SHINDE : As far
as the Government of India 15 concerned, let
me assurc the hon. Member—we do not like
to bring in politics into relief operations.
Secondly, 1 am sorry, the hon. Member was
not attentive enough. Otherwise, he would
not have made the opservation that during
last six months Central teams have not been
sent. In fact, I have submitted that during
the course of the last one year three times
they were sent, and the last team went in the
mouth of March. I am not here to find fault
with anybody. T would repeat what I said
earlier that the Central team was there in
Orissa in March. The State Government
then did not mention anyting about drought
or scarcity relief. Neither did they put farward
any demand under those heads.

SHRI LOKANATH MISRA : Can I ask
one question ? Did not the State Government
at any time say that this was as a result of
the cyclone and floods that Orissa had, this
famine ?

SHRT ANNASAHEB SHINDE : Cyclone
relief is being separately followed. 1 am
referting to this particular aspect when the
Central team was there. In natural calamities,
itis the duty of the State Government 1o
represent that they would like to seek assis-
tance. Tam told subsequently..........

ofi A4 {wave 39 &7 A9 F1 AT A
daar wifgu fr ag feafr 2 aradl

SHRI ANNASAHEBSHINDE : ........
that alocal MLA’s team was organised by
the State Government and the MLA’s team
went round the State and then they reported
to the State Governments that the conditions
were really difficult and there was need for
relief. Buteven up to date we are awaiting
the request from the State Government for
deputing the Central team. 1 have already
said what we would do as soon as the request
is received.

The hon. Member referred to some fact
mentioned in the mamorandum which was
referred to by Mr. Bhupesh Gupta. T would
only say that I would refer all this detailed
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memoranduin—the facts mentioned thetein or
whatever figures are there—to the Central
team who would go iito all these facts.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : This Calling Attention Motion
has taken an unfortunate turn—it is more
like an indictment of the Orissa Government
than what thc Government of [ndia should
have done but has not yct done about relicf.
Sir, from some sections -of the House there
was an accusation that the Government of
Orissa has failed. And 1 was surprised to
see that the hon. Minister did not stand up
to defend the position of the Government
which is in distress very much, In an hour of
crisis like this the Central Government has
to stand by the State Government in spite of
differences due to political reasons. But the
hon. Minister or the Government for that
matter did not stand up to say anything
against these accusations. So, the fecling
which was generated outside is also gencrated
here that it is a very pampnered matter and
this accusation is being encouraged by the
Government. He said that the Government
is trying to assist the State Government with
all needcd assistance at the appropriate time.
Time is the real factor. I hope the hon,
Minister will be able to give the assurance
that all needed assistance will be given at
the appropriate time and that this . will not
be allowed to be treated as a mean issue for
seeking to topple the Orissa Governmient.,

SHRI LOKANATH MISRA : Things are
stage-managed sometimes against Mr. Moinul
Haque Choudhury and sometimes against
the Orissa Government,

SHRI ANNASAHEB SHINDE : 1 am
sorry that the hon. Member is attributing
motives. Sometimes on the floor of the House
as hon. Members know, accusations are, 1n
fact, made against some Congress Govern-
ments. To say that they are motivated, that
the Central Government 1s inspiring those, T
think it is not correct. And as I said earlier—
1 will repcat—as far as the Government of
India is concerned, we are very fair in
matters of providing relief, irrespective of
party affihations of any' State Government.
In fact, just now Mr. Patel was asking me:
Why did you give assistance to the Tamil
Nadu Government ? That means. the Tamil
Nadu Government has different party affilia-
tions. These difference do not come in.

SHRI DAHYABHAI V. PATEL : Did you
observe the same standard when you gave
help to Temil Nadu more than they asked

for? Now you are preaching us when the
Orissa people are dying. .

I [30MAY 1972]
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SHRI ANNASAHEB SHINDE : This 1s a
very old allegation. But I would like to ass-
ure this House that as far asthe Govern-
ment of India 1s concerned, whether it is
the Congress Government or the Temil Nadu
Government o1 the Orissa Government, in
matters of relicf no politics is allowed to
come in. Ulumately, itis for ali of us to
see that necessary relief is provided to the
people in co-opcration with the State Govern-
ment.

SHR1 N.G.GORAY (Maharashtra)
Unfortunately, for the people of Orissa itis
a continuing story of misery. 1 was very
sorry to lhisten to th: debite in which the
actual problem of the disaster was not con-
sidered in detail. But it was taken advantage
of by various pzople to air their own poli-
tical point of view. Sir, whatI want to ask
the Minister is this. First ths Orissa people
become victims of thz cycloaz last year, and
the disaster was so widespread that at that
time, while discussing the conditions in Orissa
in this House, I had suggested to the Mini-
ster in charge of Irrigation and Power that
what was necessary was to set up an authority
which will have complete power to deal with
the situation 7.e. with rehabilitation, reconstru-
ction clc. cte. Now, Sir. immediately after the
cyclone disaster has come this fammne dis-
aster. Mr. Misra told me that almost the
same area has again got devasted. Now, may
I ask the minister whether he is thinking in
terms of setting up an authority? Of course,
it will have to be done in co-operation with
the State Government; there is no question
about that. But, Sir, again and again, when-
ever such a question comes up when a
disaster takes place, the measures devised by
the State Government are not adequate. The
Centre sends funds and other assistance to
the State Government but it is not properly
distributed. The question is when will the
Government think in terms of setting up an
authority, when a  disaster strikes any State,
whether 1t is Tamil Nadu or West Bengal
or Orissa, to deal with that situation so that
there will be no other interference, political
or administrative? Now that they are going to
give funds to the tune of crores of rupees—
it may be Rs. 25crores, Rs. 50 crores «r Rs.
100 crores; they should not grudge them the
finances—will there be adequate relief given
per head? I would like to point out to him
that when the refugees came from Bangla
Desh and their number went up mounting, I
know and the entire House knows that we
were spending at the rate of Rs. 3-4 per head
at that timc. Will the Government consi-
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der famine-stricken people of Osissa on per
with the Bengla Desh refugees so long as they
are not rehabilitated. That is number one.

Secondly, will the Central Government
intervene or go to the assistance of the State
Government in a massive manner. not guot-
ing the provisions of the famine code etc.?
And thisis a disaster which obviously the
State Government is not in a position to deal
with single-handed; it is very obvious. There-
fore, 1 would like to ask him whether instead
of going into the niceties of rules and regula-
tions, the Central Government will give them
a promise of giving massive assistance?
Secondly, will they give massive assistance to
bring about rehabilitation and reconstruction
in the entire area which was first struck by
cyclone and is now being subjected to this

famine ?Will they set up an authority  which
will look to the rehabilitation of the entire
area? These are my two questions.

SHRI ANNASAHEB SHINDE : Sir,

about Central assistance, 1 have repeatedly
made statements earlier. About the setting
up of an authority, of course, in Bihar dro-
ought was there and in some other States,
drought was there, and on the initiative of
the State Governments, some central co-
ordination commuittees were set up. If the
State Government makes a suggestion in this
matter, we will favourably consider that
suggestion.

SHRIN.G. GORAY : You
suggestion.

SHRI ANNASAHEB SHINDE : The hon.
Member should appreciate that, as I said
earlier. Constitutionally it is a State subject and
the States are very sensitive in these matters.
So, unless the state Government makes the
suggestion, I do not think it will be possible
for the Central Government to act suo motu.

make the

sfi dto Fo maerar (wey wim):
SuTEne  HEIEW, wWelr o & 3% arfEer
sgere i AT ST ot A frdaw @ agar
& HETIATF I TTC LT 3T, .
SHRI BRAHMANANDA PANDA (Ori-
ssa) :Sir, I am a Member from Orissa. 1
should be given a chance.
it dfto &0 wadar : zg & faquaw
Thlae FEATF@RATE fr o0 waw & sax
ST H 10 TS Gg 36F T F4T ¥,
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wat gi7 & F17 fee et Aifeq Maa
¥ ofqT ST wara f&yT 7T 9K Agl Fawar
fr foas foefie &ed @Y 10, 8T a0
fim & &daq & 1 (Celis a5 AT g g,
Far AWl &1 &5 w3 F fquglaar g
zT us o ehgefady aeads ufvar gra
sfaq gz ofaar &y agr AT T gwAtsT
qraT @ew g FEr § | IS graT aew
g1 9Ty §9% #r @ wft fawar e
WFAWTE F QIR F AAIA IAweH gra A
FAART FTAT GIAT & | TTETAR @ &
Tk F ugifaarg g g arfge sv w7
AT A AGE TG ATET ) T G
srgdy w1 v ug froedr g feadt waws
graT agi & AR Ay ) WA S ¥ e
Fee frar sa% sigw Iwgin aata’ fd &9
& e &y dregw @uw FF 1 Jw fae-
g & f& o sud sramiss & @i §
&% 2 v wga fey sradt &v §F &%
TN AT GFRT T\ T 5% IEET A
G &1 7€, 98 30 1 =7 § | HAX
2 FT UF VR A5 § &, 60 Fr@ ArT
gt & gAtfaq §, 1@ & 7w A7 e
g a1 T FT 99q7 FT G FT IA-
aifae g fa ody feafq 2a & ®mwa @)
SART H4H /AT ¥ AT W@ ¥ AW
EC MY FY wERET F THAT §, J W
A AN T EHGT E, IW WA ¥ @R
graq agr fod #7 (=97 FRT SOET
grfaca & | H sATAOAF IAFT IR
gar | ¥ oarst Wy qedT  A1gar §- 4T
Iy g g § foofrw & faq as @rer
g, FqT T AT AT T FH  FIA
IGAS §, AT AL@, I AR A, W
TR F AW BT W AT IAWeH AR
F1 YT G UAMGE 7 B, g Ui
F g g —gudr fedew faw #uT qa@TT
wdf Tawdr & ? ag Sk § Sr Uy
wan< & ag sawd g, afdw wa
HIYFT 20-25 FUT WT HEAGT &7
vawifaa &, @ 9w ug gf wEmad
HAT FYIH TS T HIE /T AGY FW )
H1T uF 3 A gx afger wqow
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FOAE @7 TR | T I A0 F AT
g 5 fwadr wams greig &) 599 wIF5
FIEA sfagre T 1 zufan e w7 g4
hrAa Ay wifge R osder § et
IAAT AATTRIATE, TG G a¥4 Q@
8, g0 frad foefis aa@ g g g ¥,
S AT @MT SUqsT g AT A AR 8T
i § wdw @t & feo #ar faqw w&y
&, a8 ua feqfy @aw & gy T SQ

SHRI ANNASAHEB SHINDE: Sir I have
no objection to furnishing all the information
about the relief measures. We will request
the State Government to furnish the details
and we will lay it on the Table of the
House. According to the information avail-
able with us, the State Government says that
in each district, relief measures have been
organised. Then the State Goverament also
informs us that a very large number of
fair-price shops have been opened. Now, in
the case of natural calamities, the most im-
portant things aredrinking water availability,
providing work and providing food, and I
have already clarified the position about all
these items.

MR. DEPUTY CHAIRMAN : Papers to
be laid on the Table.

SHRI BRAHMANANDA PANDA : Sir,
one clarification.

MR. DEPUTY CHAIRMAN : Mr. Panda,
if 1 allow you, then I will have to ailow
another six members.

SHRI BRAHMANANDA PANDA : Sir,
1 am from Orissa.

SHRI KRISHAN KANT : He1s a Con-
gress Member trom Orissa. He should be
allowed.

MR. DEPUTY CHAIRMAN : Than 1
will have to allow others also. All right, Mr.
Panda.

SHRI BRAHMANANDA PANDA : Sir,
this is a very serious matter. In spite of the tra-
ditional good relations between the Centre
and the State of Orissa, the fact remains that
in the affected areas about 20 lakhs of people
are in a continuous state of calamity. First
of all, there was drought; then there were
floods; then there was cyclone. Now it has
gone to famine conditions. 1 may remind
the Minister here that in 1962, when there
were famine conditions of this type in Nua-
nada Sub-division in the Sundergarh District,
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although the charge of starvation deaths was
not accepted by the then State Government of
Orissa, it was proved that people died of
starvation. And that is why the Prime Mini-
ster immediately went to the area and rende-
red help. Is it always necessary for the
Central Government to borrow eyes from the
State Government to know what is happening
there? The Central Government has its own
agencies. I want the Central Minister to see
that the avenues of the Central Government
are vigilant and that they tell him what the
real facts are, what the real situation that-is
prevailing there is. Whether it is a partisan
approach or anything tike that, I am not go-
ing into that controversy. [ am not going to
rouse passions like Mr. Lokanath Misra and
others. The fact remains that misery is there
still.  But is it necessary that unless the State
Government makes a request the Central Go-
vernment will not send a Central Team
there? Whatever may be the type of relation-
ship that existed in British days, now there
should be some progress in our traditions, .It
is not mere traditional relationship that should
exist. My second point is there should be
some authority, as the honourable Shr1 Goray
proposed; in cases of such natural calamities,
they cannot be treated as concerning only
that particular State. The whole nation must
feel concerned about 1it. There must be
adequate feeling amongst the people there that
they have been helped and that they are not
being ignored. I would like to know what
proposals the Government has towards this
end, . o

. emrd 2T a meemn e ae

SHRI ANNASAHEB SHINDE : About
Central authority, I have already made a
submission and explained the position.” About
the Central team | think there 15 some
misunderstanding. We are constantly in
touch with the State Government, We are
in the know of things. Central teams are
being deputed. As soon as the State
Gavernment comes to the conclusion that
its resources are ‘exhausted, that its finances
are over and the Central assistance is re-
quired, the Central team will go and look
into the matter and see how much money
is needed. Therefore, we have to await the
report of the Central team. We do not
stand by false prestige. In fact, in cases of
patural calamity the Government of India
does rush to the help of the State Govern-
ments. Recently, for instance, when a
serious drought situation was developing in
West Bengal, the Prime Minister, though

her schedule was very busy, rushed there.
. . . - paa— .
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false prestige. This being a technical matter,
as soon as the State Government reports
that its Budget provisions are over and it
wants more Central assistance—the State
Government has to report to us—we Wwill
immediately take action. -

HY AN STRIT WE (ST HLT)
SR, RIRATT HAT ST A ST § A6 &
T HHY IALT F wdy T § FF 7w weaw
¥ dfaara ¥ sEaErT T FRFIT F FIL
g3 Fe Ry arrefy & 1 & wae wrga i A
AT AT FT T F AL HAFT T ¢
quq § agf 71 Rafa aga waFT 2, 987 O
g AT gAT &, AvTE w1 owA & fag
e qgl faw w@r § wfgsd 9@ &
qET FT FAET FOAT ET AT HAX
T F 99 Y § a9 g F1w@r
H AN AR I AT E S | TH G AT AT
odft mEet wreE § AT FEY  Afe oA
st &g e qa dmer & @ac s N fF
FET X AT I GG AV A &7 S F A
T @I HT GAA & 91T WA BT agl
9§ 7%, AfFa d IAF ST Ay A ag)
T E | dar wrar ¥ fF g aw
TH W19 §Fz T 419 I FH & foQ
AT MgaT g v w19 7 Ay Afady
yagdt ST STo Aga™ ad7 ITF qEAWT
&% <@ § o e 715 & @l @y
FIAT e ) & | 9 3F F1H FY HFTH
FT ATHIS AT ASTHT, SHHT FIEAY FAT-
FY, IZT AT FIHT K RAT T 9977 F7T
W®)E ¥ Fgar ArgaT g B o qom wwk
HTA § I g weard fawady 8 fF wrdy
Fifarsr 7g & 6 27 sarer a0 0T SEIER,
T T AT FARS A v q0d, Sl g
ST FT TTH IIET AT Y TR F1
fremn st

wt Fow FEA ;AL 9gi B A8 7

st ATRTAT AT TG WA HISAL
AR T F1 317 AT AT [T & (AT FT
wa wawy § wEar # fo ferwt oy
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TINE 93 TF VE 8, o AMF( T F(
HIF 9 w5 WG g | : . .

qr, fiwd, § a5 qesr wigar g WA
ugren ¥ & wEe A seEar #ic
Hrororar #7 gfte & Fwrer Fv A gre & A%
SEET F I I § SAW T AT §
AT IH FAAIT H SIS FT ST FErAGT
S A AE HT ISHT FT ST QgrFar
NI AY 7E 99 aF IFH T FqYTT % ?
g AAY wdray Farg |

SHRI ANNASAHEB SHINDE : T am
glad that the hon. Member has asked this
question. Though west Bengal is having a
Congress Government, when they asked for
relief, we told them: ‘“You start your relief
measures. We will not advance you any
amount at the outset. When the Central
Team comes and reports to us we will
release the necessary amount”. In the case
of West Bengal, therefore, no amount has
been released. The Prume Minister went there
If Central leaders go to Orissa, the hon.
Member will say that they are going there
with some motives. I would appeal to the
hon. Members not to bring in politics in this
matter and not to attribute motives.

SHRI SUNDAR MANI PATEL: The
whole country knows it very well that every
year Orissa is visited by some sort of natural
calamity. This is not the first time. Last
year we had the unprecedented cyclone in
Orissa. Right from 1953 Orissa is being
visited by natural calamities. Keeping all

these facts (n view, the Government of Orissa
had suggested two remedial measures. Onc

is in the nature of long-term measure and
the other is short-term assistance. The
Government of Otissa demanded from the
Central Government about Rs. 150 crores
for long term measures about Rs, 40 crores
for short term measure. Against this 40
crores, Central Government has sanctioned
23 crores only. Besides this, Government of
Orissa has demanded Rs. 12 crores more. 1
think the Government of India is going to
sanction Rs. 2 crores only for this. The
Minister has just now said, in reply to a
question from Shri Nawal Kishore that during
the last visit of the Central team, to Orissa
the Government of Orissa did not utter the
word ‘drought’ at all and nothing was de-
manded for drought. Actually this year there
is no drought in Orissa. [t is mainly the
after effect of the cyclone and the ramns which
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we had for about I} months continuously.
Actually we have faced a miserable failure
of the crops. Otherwise, there is no drought.
Because of this; Orissa Government might

not have demanded on drought account. That
should be borne in mind. .
(Interruptions)
MR. DEPUTY CHAIRMAN : Shri
Panda, do not indulge in cross talk.
" SHRI SUNDAR MANI PATEL: 1t is
not only in four or five districts. The whole

State, more or less, had been affected by crop
failure. There was no sun visible for one
month and no pesticides could be used. These
resulted 11 considerable damage to crops.
This trouble is there in the northein and
western area also which is not included in the
coastal area. In view of these, I want to
know from the hon. Munister what were the
reasons for not considering these demands of
the Government of Orissa.

SHRI ANNASAHEB SHINDE :  About
financial assistance, I have already replied.

The hon. Member says that there 1S no
drought situation. That is his assessment.
According to our information, there is some
distress and even the State Government

corroborates our statement.

SHRI YASHPAL KAPUR (Uttar
Pradesh) : Most of the Members were talking
of long-term and short-term measures. I
won’t touch the long long story of so many
crores being given to various States. And,
Sir, 1 also won’t touch upon the lack of a
national policy as to how those very large
amounts of money are to be utilised or T will
not say how they are misutilised or arc not
put to productive works. Now, in U.P.it
has happened. There was drought in Mirzapur
area and some crores of rupees were given and
some works were slarted. But, what
happened there ? Many of these works re-
main as they are. Tubewells were bored,
but no motor pumps were available, 1If the
pump was put, the pipeline was not there.
This happened because of lack of funds. Tt
is a long story and there will be many occa-
sions in this House when these things can be
discussed.

Sir. while talking about Orissa, this side
and that side of the House accused each other
and some said that somebody is trying to
topple the Government there. But, the facts
of the case are that what is happening in
Orissa is not the fault cither of the Central
Government or the Chief Minister there. But,
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tical in-fighting, going on in Orissa itself,
amongst the two parties or three parttes who
are in coalition there. Sir, one of the reports
in the papers today makes the picture clear.,
I quote, Sir: <“Mr. Biju Patnaik hurled the
first spanner when he addressed a letter to
the Chief Minister. ..

SR THT @R (IAT q9)
Sreqe HEIEm, AT+ T I3 F 13T |
¥ g qgAT wizaT g fr 2w awa Fr oR-
AT HEA AFIT FJLH A4 @I § ar
I$mar wadz &1 fxfemgw a@ ar
AR FH FT a0G T W@ g F Fgf
F1 A% fafaeet yre & a1 agr 1 aqd-
HT qg el HTH FT W § 7 75 T WH
FL@Y 2| 1 & 19y gzar 9ear g 5
I qRT |7 ST [aTAE X (eeFhaq
g WIE AT AT IR AATS FX Q@
g o waAdz 1 fxfeares @ &
@

YASHPAL KAPUR: Sir, this

SHRI
relates directly to the utilisation of money for
such purposes. .
(Interruptions)

The charge by Mr, Biju Patnaik against
the Governmenl is that this money has been
misutilised and 1t is in quotation hete, Sir,
that he has accused him of -‘slipshod hand-
ling” of drought relief operations. “*Mr.
Patnaik went further and directly charged
the Chief Minister with the responsibility for
‘pusing lakhs to hanger and starvation”.
He goes on to add sayin that ‘‘aid was not
reaching the pcople, because the reclief machi-
nery there was corrupt, Whom is Mr.
Patnaik trying to blame?". Now, Sir, the
question 1s that it is acoalition govern-
ment,

SHRI LOKANATH MISRA : Sir, What
is he quoting ?

SHRI YASHPAL KAPUR : And, Sir,
one of the Ministers who is in charge of
the operations belongs to Mr. Biju Patnaik‘s
party.

SHRI LOKANATH MISRA : What are
you quoting from ?

SHRI YASHPAL KAPUR : Itis a news
paper.

DR. BHAI MAHAVIR (Delhi) :

ic that nawenanecr 9

What
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SHRI YASHPAL KAPUR :
““Hindustan Times’” of today.

SHRI LOKANATH MISRA: Every paper
is your paper now.

It is the

MR. DEPUTY CHAIRMAN : Yes Mr.,
Kapur, you please continue, . N
SHRI1 YASHPAL KAPUR : I quote ‘‘the

relief operations are purely under the charge
of the Revenue Mimster who is a senior
leader. of the Utkal Congress™. This makes
it very clear as to who is at fault in Orissa.
These are the coalition parties in power and
here some Opposition Members are worried
that somebody is trying to topple the totter-
ing Government under the leadership of a
tottering Chief Minister. Thank you, Sir.

MR. DEPUTY CHAIRMAN : You have
not asked for any clarification ? All right.
Papers to be laid on the table.

SHRI T.N. SINGH (Uttar Pradesh):

Sir, I think this is unfair. T wanted to
speak. Co

MR. DEPUTY CHAIRMAN : 1t is not
unfair. 1 may tell you one thing. I have

taken down all the names which I have been
observing and I have called every one of
them. 1t is only after all have finished that
you have stood up now.

SHRI T. N. SINGH : It is not neces-
sary to send my name in writing. 1 have
been looking at the Chair and I rose twice.

MR. DEPUTY CHAIRMAN: | am
sorry. While you are saying, another
Member may rise and start speaking. I

am not allowing. Yes, papers to be laid on
the Table.

SHRI T. N SINGH
this. "

I protest against

[ The hon. Member left the House. ]

PAPERS LAID ON THE TABLE

PROFIT AND LOSS ACCOUNT AND BALANCE
SHEET OF THE TELE COMMUNICATIONS BRANCH
ofF INDIA FOR THE YEAR 1970-71

THE MINISTER OF COMMUNICATIONS
(SHRI H. N. BAHUGUNA) : Sir, T beg to lay
on the Table a copy (in English and Hinldi)
of the Prolit and Loss Account and Balance
Sheet (or. accrual basis) of the Telecommunica-
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tion Branch of the India Posts and Telegraphs
Department for the year 1970-71. [Placed in

library. See No. LT-3120/72]
PAPERS UNDER THE AR CORPORATION
RULEs, 1954

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL-
AVIATION (DR. (SHRIMATI) SAROJINI
MAHISHI) : Sir, | beg to lay on the Table
under sub-rule (5) of rule 3 of the Air Corporation
Rules, 1954, a copy (in English and Hindi)
each of the following papers:—

(i) Summary of Budget Estimates for
Revenue and Expenditure of Aur-India
for the year 1972-73.

(1) Summary of actuals for the year
1970-71. Budget Estimates and Revised
Estimates for the year 1971-72,and Budget
Estimates for the year 1972-73 of Air-India.

(1ii) Summary of Revenue and Expendi-
ture Budget Estimates of Indian Airlines
for the year 1972-73.

(iv) Summary of actuals for the year
1970-71 and Budget Estimates and Revised
Estimates for the year 1971-72 and Budget
Estimates for the year 1972-73 of Indian

Airlines, (Placed in library. See No. _LT.
3122/72 for (1) to (iv)] -
NOTIFICATIONS OF MiINISTRY OF FINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, 1 beg to lay on
the Table a copy (in English and Hindy) each of
the following Notifications of the Ministry of
Finance (Department of Revenue and
Insurance):—

(i) Notification G.SR. No. 558, dated the
13th May, 1972, together with an Explana-
tory Memorandum thereon.

. (ii) Notification G. S. R. No. 559, dated
the 13th May, 1972, together with an
Explanatory Memorandum thereon.

(i) Notification G.S.R. No. 650, dated
the 13th May, 1972, together with an
Explanatory Memorandum thereon.
[Placed in library. See No. LT-3097/72
for (i) and to (iv)]

SHRIMATI SUSHILA ROHATGI : Sir, I
also beg to lay on the Table a copy (in English
and Hindi) each of the following Notifications
of the Ministry of Fimance (Department of
Revenue and Insurance), under section 159
of the Customs Act, 1962:—



